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CENTRAL ADI NIS ATIOr TRIUNAL 	 • 
GUWAHATI 3EJCH 	GUuJAHATI —5, 

ORIGIONAL APPLICATIONO. 

MI3C PETITION NO, 	 (o.A.No. 

REVIEW APPLICATION NO 	 (u.A,NO. 

CONT. PETITION NO, 	• .(U.A.NO, 

• 	_ 	 APPLICANT(S) 

- 	 \/ERSUS 

• _kTV Oi)- RESPONDENT(S) 

Y',A_r _)Pi4 Adu 0cc to for the 

ç 	 Applicent. 

Ad'jocte for the 
Respondents 

I I 

Court Orders Office Note I  
I I 

21.2.95 Mr 8.K.Sharma for the applicant. 
I ho 	tPPI1c*t1On IN 	1 
form and within timc  

Mr 	S.Ali,Sr.(.C.S.0 	for the 

C. F. of As. 501 respondents. 

deposited vidr The applicant was placed at 
ror5 No 	SV--S7_4T 
bated 

: l  serial No.8 in the Select List of 

, 
1994 for promotion to 	lAS against the 

¶ 

I 

I 

I 

existing vacancies. 	It 	is houeer, 

avered by the applicant that in the 

' names approved by the Govt. of Tn- 

pura persons above him as well as 

respondents 7 to 10 te-Q below him 
l  in the Select List have been recomm- 

ended excluding his name and this 

exclusion is illegal. 	He has stated 

that there is no impediment against 

his promotion and the Govt. of 
I I 

r T.ripura cannot 	
hold back his name 

IJ vv'6 1 . 

for the purpose of  accommodating his 

• 	 juniors. A pnima — f' aCie case for 

consideration is disclosed. 

Application admitted. Issue 

notice to the respondents. un 5./Ui, 

i r.C.G.S.0 seeks to appear for 

I 	 I 

contd... 
'I 
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OFFICE NOTE 	

COLT DDES 

' 	 .. 

21 .2,5 	.repondents 4 	6. The notices 
It however, iii-I1 be sent directly to 

I 'the said respondents. The learned 

SrC.C.S,C will file his memo of 

appearance in due course. Four ueeks \  
for written statement.. 

djourned to 21.3.19 with 

liberty to apply for interim relief 
- 

	

	 in the event of the application is 

not redy for final hearing. It is 

lf't open to the respondents to file 

a short show cause reply if they so 
I 

	

	
dsireas to why interim order.as 

prayed should not be grant ed,.Dn the 

event of they being not in a posii.ion 

' to file their written statement on 

2,1 .3.95t is made clear that the 

pendency of this application will 

be a bar to the respondents to 

'onsider the inclusion of the aØpli 
• 	 . 	 cant for appointment agairt 1994 

Select List. 

, 	 Jice—C,arman 

flepber 

11i1 	

25.5.95 	' 	Counter not f'ild till today. 

• 	 Adjourned for orders to 24.7,95. 

e 	
. 

H •' 	

dicirrna1I 
Ileflier 

04, • 
,'.. 
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22 .4.96 MS.Sarma for the applicant. 

Mr S.ALi,Sr.C.G.S.0 for the respondents. 

As requested by learned Sr.C.G.S.0 list on 

27.5.96 for written statement and further 

orders. 

Member 

None for the applicant. Mr.S,A1i 
for the respondents 4,5 & 6. None for 

-the other respondents. At the request 
of ?vlr.AL1 time to file written st'1nent 

• is extended by six weeks. Adjournetb 
11-9-95 for order. 	j 

Vice-chairman 

ç £- L.  

• 	 JL1 

2A/V b\ I 
27.5.96 

.% 

2e 

Mr MRPathak for Mr B.P.Katak.t for 

respondents No.1 & 3. Mr S.ALt.Sr.C.G.S.0 

for respondents No.4.5 & 69 Written state 
rrtent have been submitted by respondents 
1 and 3. Other respondents have not sub-
mitted written statement. 

List on 28.6.96 for written statement 
by other respondents and further orders. 

WM 



'P .  

5' 

28-6-96 	flrD.S .Bhattchtrj -'e for ' 

applicantS. r.S,'t 1i, 	'.C.3.'. ' 

the respondents. 	
V 

List for 	r.Y; on  

'c!nbr 

Called the.recordsof O.A.25/9 

Mr B.K.Sharma for the applicant 

and Mr B.P.Kataki for respondents No, 

1 and 3 are present • 

By consent list for hearing on 

11.9.96 together with o.A.55/960 

OWN  

1 ••  
Ak 

•7)- 	(V1r r 

&4eee /Z2. 

irn 

13 .8.96 

(24". 
Member 

/ 
I 

Mr S.Sarma for the applicant. Mr 
S.Ali,Sr.c.cj,s.c for respondents No.4, 
5 and 6. Mr M.R.pathak for respondents 

land3. V 

Written statement have not been 
submitted by respondents N0• 4, 5 and 6. 
Mr AU .may submit written statement on 
behalf of respondents 4, 5 and 6. 

List for hearing on 19.11.96. 

dLI 

	 3 .10 .96 

7% e4fZ 

/i 

pry/" 

6.5.97 
j-  q-é1 

A -t 	-)p- 	eZI J 

pg. 

The case is ready for hearing. 
List on 23.6.97 for hearing. 

Vice-Chairman 



O.A.No.25/95 

	

, 23.6.97 	It has been informed that Mr B.P. Kataky, 

learned Governinnt Advocate, Tripura, is .suffering 

from some ailment and he has gone to Delhi 

	

- 	 - 	"for treatment. Under the circumstances we adjourn 

• the case till 5.8.97 for hearing. 

Ckv 

	

Methr 	 Vice-Chairman 

nkm 

5.8.97 	 Division Bench is not sitting. 

Let. the case be listed on 11.9.97 for 

j 	- 	 hearing. 	. 

By order 

trd 

11-997 	 Learned counsel Mr.B.K.Sharma 

- 	 is ieported to be sick. Mention has been 

made by Mr$.Sarma learned counsel for 

ad.journment The other side is not 

present. This case is adjourned till 

. 2g.1-97 for hearing. 

Member 	 ViceCha1rman 

O)1•' 	 . 

2:9-Itt 

/ 

11• ; 	! 	.' 	 -- 	.' 	. 

_L-7 , 	17-1297 	Case is adjourn 	i11 27-98 

	

I 	 for hearing. 	. 

Mier Vice..Chairma 

Im 
CAP- 

/ 



O.A.25/95 	
i 

1'. • . 

27198 	There is 	.representation,-' 

For the ends of justice we adjoUrr'. 
I 	 the case till 19-298for hearing. 

' 	
/ 	

* 
Member 	 viceChairrnan 

lm 

3)V* 

19.2.98 	Mr 	B.P. 	Kataki, 	learned 

Government Advocate, Tripura, is in 

bereavement. A mention has been made 
fc)  )  for adjournment. The case is adjourned 

till 6.3.98. Mr .B.K. Sharma, learned 

counsel for, the applicant and Mr S. 
0 	

Au, 	learned Sr. 	C.G.S.C. have no 
I ') 

o bj e ctio n. 

Member 	 Vice-Chairman 

	

rkm 	
, 

	

• 6.3.98 	, Heatd Mr B.K.Sharma,learned counsel 

for the applicant and Mr 8.P.Eataki, 

learned Goverrjnent AdvOcte, Tripura. 

Hearing conclxied.' Judgment reserved. 

Meinbor 	 Vice-Chajrnan 

H, 	.• 
H 

25 .3 .98 	Judgment de]J.everd in the operi Ct 

and kept in separate sheets. The appli-
7)'7 	

cation is disposed of in the manner mdi- - 
cated in the judgment. No costs.. 

, 
• 	I-t&_, / 	

Member 	 Chairman  
pg 
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CNTR13L A]JMINISTRATIV± TRISIJNL 
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O.A.No. 	25 o 1995. 

25-3-1998. 
DATE OF DECISION.... 0.•øó 

Sri Harihar Das 	
(PETIT IothR(S) 

Sri B.K..Sharmq. 	
I)VOCATE FOR THE 

PETIT1ONL..R(S) 

VERSUS 

Unionof Indja & Ors. 

Sri B.P.Kataki for Respdt.M0.1 & 3. 	RESPONDENTS ADVcCATE. 
None for the other respondents. 

	

ri rir. 	 JUSTICE SHRI D.N.BARUAH • VICE CHAIRMAN. 

THE HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER 

1.•1,,rhether Reporters of local papers may be allowed to 
see the Judgment I 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy 
of the judgment ? 

0hether the Judmnt is to be circEilated to the Gther 
Benches ? 

Judgment delivered by Hon'ble dministxatkv Member. 

I' 

'-I 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 
I 

Original Application No. 25 of 1995. 

Date of .  Order : This the 25th Day of March, 1998. 

Justice Shri. D.N.Baruah, Vice-Chairman 

Shri. G.L.Sanglyine, Administrative Member. Li 

 

Sri Harihar Das 
resident of North Baramalipur, 
P.S. East Agartala, Dist.West Tripura. 

By Advocate Shri 13.K.Sharma. 

- Versus - 

Union of India and others. 

By Advocate Shri B.P.Kataki for 
respondents No.1 and 3. 

None present for the other respondents. 

 

Applicant 

Respondents 

ORDER 

G.L.SANGLYINE,ADMINISTRATIVE MEMBER, 

The applicant was a member of the Triura Civil 

Service and was eligible for appointment to the Indian 

Administrative Service by promotion. He was selected for 

such appointment in the select list of 1994. But he was not 

appointed because of a disciplinary proceedIng initiated 

against him after the meeting of the Selection Committee 

was held but before issue of his appointment order. In 

view of the proviso to the Regulation 5(5) of the lndian 

Administrative Service (Appointment by Promotion) Regulatic5ns, 

1955 his inclusion in the list was treated to be only 	 I 

provisional. His juniors were appointed in the I.A.S after 

keeping one post vacant reserved for the, applicant in 

accordance with the provisions of the first proviso to 

Regulation 9(1) of the aforesaid Regulations. 

2. 	Mr B.K.Sharma, the learned counsel for the applicant, 

submitted that the disciplinary proceeding had been dropped 

contd. • 2 
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• and the applicant had since been appointed in the indian 

Administti Service, in th jojnt Cadre of Manipur and 

TripUra. His only conteflti°fl in. this original applicatl0n 

is that sirCe the dicip1inary proceeding had been dropped 

the applicant should be appointed in the Indian Admiflistrati\1e 

• ser1ce with effect from the date of appOifltmt in the lAS 

of his JiiniOr acc
ordiflg to the selection List of 1994• Zn 

support of his contention he placed reliance on ..AShOk V4David 

vs • Union of India and others, reported in AIR. 1996 Supreme 

Court 2165, Dr y.P.Gupta vs. 
Union of India and others 

reported in (1985) 1 S.C.0 43 and on the order of this 

Tribunal dated 28.7.1997  in O.A.NO. 63 of 1994, Bhudev 

BasuutatarY, ACS vs • Union of India and others. Mr B.P.Kataki 

Advocate, Tripura 
iearned vt.ij1 for the respondents No.1 and 3, The State of 

Tripura. opposed the contention of Mr Sharma. According to 

Mr Kataki, no appointment can be made on the basis of the 

selection list of 1994 in view of the provisions of the md. 

Administrative 5ervice (Appointment by promotion) Regulatio 

1995 as the list had expired. None of the other respondents 

had submitted written statements and no ione appeared for th-

at the time of hearing. 

3. 	We have heard learned counsel for the parties. In th- 

light of their submissions the following regulations of th 

Indian Administrative 5ervice (Appointment by promotion) 

Regulations, 1955 are reproduced below which will be relev 

for our consideration in this original application. 

(I) Regulation 5(5) - 
• 	"The list shall be prepared by including 

•the required number of names, first 
from amongst the officers finally 
classified as 'outstanding then from 
amongst those similarly classified as 
Very Good and there after from 

• 

	

	amongst those similarly classified as 
'God' and the order of names inter se 

/1" 
	 contd.. 
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within each category shall be in the 
order of their seniority in the State 
Civil Police Service : 

Provided that the name of any. officer 
is included in the list, shall be 
treated as provisional if the State 
Government wIthholds the integrity 
certificate in respect of such officer 
or any proceedings are contemplated 
or pending against him or anything 
adverse against him has come to the 
notice of the State Government.(emphasis 
supplied). 

(i1Requlation 7(4) : 

"The Select List shall ordinarily be in 
force until its review and revision, 
effected under sub-regulation (4) of 
Regulation 5, is approved under sub-
regulation (1) or, as'the case may be. 
finally approved under sub-regulation 
(2): 

Provided that no appointment to the 
servie undêr Regulation 9 shall be made 
after the meeting of fresh -ommitteè'to 
dráw up a fresh list under Kegulation 5 
Is held." (emphasis suplied) 

(iii) RegulatIon 9(1) 

"Appointment of members of the State 
Civil Service to the ServIce shall be 
made by the Central Government on the 
recommendation of the State Government 
in the order in which the names of 
menbers of the State Civil Service 
appear in the Select List for the time 
being in force: 

• provided further that the appointment 
of an officer, whose name has been inclu-
ded in the select list provisionally, 
under proviso to sub-regulation (5) of 
Regulation 5 shall be made after his 
name is made uncondi€ional by theT 
Commission on the re3ommendations of 
the State Government duting the period 
the select list remains in force.While 

0 • 	 m&cing appointment ofári officer junior 
to a select list officer whose name has 
been included provisionally in the select 
list, one post will have to be kept vacant 
for such a provisionally included officer." 

(emphasis supplied) 

4. 	The applicant in O.A.63 of 1994 . was included in the 

select list drawz on 31.3 .1993. The Vigilance Inquiry against 

him was dropped on 2.2.1996. In the order dated 28.7.1997 

I 	 contd.. 4 
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it was held by this Tribunal that the applicant was entitled 

to appointment on the strength of the 1993 select list and 

it was ordered that his appointment should be given effect 

from 20.4.1994 in the facts and circumstances obtaining in 

that case as narrated in the order. The facts in that case 

are different from those in the present case. Unlike in that 

case, in the present case the disciplinary proceeding was 

closed with a warning. In that case there was an intervention 

of the Tribunal before the expiry of the select list vide 

interim order dated 25 .3 .1994 directing to keep one post vacant 

till dispOsal/finalisation of the Vigilance case and further 

that the vacancy shall be left out of consideration by the 

Selection Committee of 1994-95. In the present case under 

consideration there was no such intervention by the Tribunal. 

Only liberty was left to the respondents to consider the 

inclusion of the applicant for appointment against the 1994 

select list. In AIR 1996 SC 2165, the appellants were members 

of a State ivi'1Service and they, were due to be considered 

for appointment in the Indian Administrative Service in 1983 

but were not considered.1Therpwàstdelay in granting them 

confirmation though they were qualified for, the same much 

earlier than 1983. They were confirmed only on 1.1.1986. This 

delay had resulted in their non consideration for appointment 

to the lAS in 1983. Finding that there was no reasonable ground 

whatever to justify the delay the Hon'ble Supreme Court held : 

111n the aforesaid premises,we have no 
doubt that the appellants had become 
eligible for consideration when the 
selection committee set in December, 
1983 and we,therefore,direct the 
Union of India to give that order of 
'allotment to the appellants which is 
due to them by treating that their 
selection for promotion to lAS had 
taken place,not pursuant to the select 
list prepared in 1987,but'in 1983. ....." 

k 
	 contd • .5 
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5. 	The provisions of the first proviso to Regulation 7(4) 

above prohibits appointment to the Indian Administrative 

Service under Regulation 9 out of a Select List after meeting 

of a fresh Committee to draw up a fresh Select List is held. 

In Brahmananda Pandey vs. Union of India and others (O.A.No. 

176/94) the applicant was selected and recommended by the 

State Government for appointment before the expiry of the 

Select List in which his name was included but no appointment 

was made by the Central Government before the next Select 

List was prepared. This Tribunal in the order dated 20.6.1995 

after relying on the decision of the Hon 'le Supreme Court 

in Syed Khalid Rizvi & ors. vs. Union of India & Ors. reported 

in 1993 (Suppi) 3 s.C.0 575 had held .  

"In Syed Khalid Rizvi's case Their Lordships 
have observed that inclusion of a person's 
name in the Select List does not give that 
person a vested right to be appointed. 
Accordingly if no order of appointment was 
issued before the subsequent list came into 
existence, the applicant cannot claim appoint-
ment on the basis of mere recommendation 
of the State Government." 

The applicant in this Original Application under consideration 

was appointed in the Indian Administrative Service on 21.2.97 

but not out of the Select List of 1994. The first proviso to 

Regulation 9(1)referred to above provides that on clearance 

as laid down therein an officer whose name is provisionally 

included in the Select List can be appointed out of the 

Select List. This however, has to be done during the period 

the 5elect List remains in force. The disciplinary proceeding 

against the applicant, which prevented his appointment out 

of the 1994 Select List, was Initiated on 9.2.1995, that is 

Immediately before the expiry of the Select List of 1994. 

The proceeding was concluded on 30.12.1996. Therefore, In 

'Al 
contd.. 6 
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this particular case of the applicant the benefit provided 

in the First Proviso to Regulation 9(1) could not be availed 

of during the currency of the Select List of .1994. The 

Government of India however, has powers to remove hardships 

or difficulties in certain circumstances if there is any 

reasonable ground to do so. We therefore, dispose of this 

application with the following directions. 

(i) The applicant may, if he desires, submit a 

representation to the competent authority of the Respondents 

1 to 5 with a request for granting him Allotment Year as 

if he was appointed out of the Select List of 1994.. This 

must be done within one month from the date of his receipt 

of this order. 

(ii.) The above respondents shall, if such represen-

tation is received, consider the prayer of the applicant 

on merit and issue a speaking order within four months 

from the date of receipt of the representation. 

The application is disposed of as indicated above. 

No order as to costs. 

( D.N.BRUAH ) 
	

G.L. 	YINE 
VICE CHAIRMAN 
	

ADMINISTR 
	

MEMBER 

pg 
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-RTPP.1)RW 1PRP.fl11TPAT. iThrTcT WE AT TV P 1P1TTn1ciT, .. 
(n application u/s 19 of the Administiative 	Aot'5) 

Ti t1 	of the OA : 	0 • A. No . 	o f 1995. 

Sri Harihar Das .... 	Applicant. 

- Vs. - 

The State of Tripura, 
Union of India & Ors. ... 	Respondents. 

I'NDE 

- DcsorLpt1on of documents. 	- Pace No. 

 Application • 	 1 	to 	14 
 Vrifioation 15 

 Annexure 16 J 6• 
• 	 40  

 tinnexu.rc 3. 
1 

 AnLiexure 4 .. 
7 • Ann exure .. go 

 •Arrnexure.6 - 

 • 

/ 

inoxure .7 . 	 . 

• 	 10. AflrlOXLlrC 8 • 	 . 

11 • i%nnoxure 9 . 
. 

 AnrLcrnro 10 
 • 	Anrioxure 11 / 

 Annexure 12. • 

For use in Tribunal's Office  

Date of filing:  
R egi stra ti on No •  

Signature 
Eegistrnr. 

I -- 

I 
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IN THE VENTRAL ADMII'1I PRATIVE TRIBUNAL 

GUN IATI BIENCHO  

Sri Harihar Das, 

son of late Ananda Mohan Dcs, 

• 	 resiaent of North Banaitalipur, 

P.S. 13st 46artald4i Dist. West Tripuxa, 

now postedas Senior Deputy Gollector, 

Nort1 Tripura, Kailsahar. 
..... PPLI CANT. 

- 
Vs.  

/1. The Statô of Tiipiira,' represented by 
N 

the Ohief Secretary to, the Govt. of Tri,pura, 

Agartala. 	 - 

The State of Maipur, represented by the 
iief Secretary to the, Govt. of Manipur, 

Impahi, 

The Secrot.ary, .AppointTaerlt '& S -orvicOs 

Deptt. Govt. of Tripura, 

Martala - 799 001. 

4 	The Union of Ina (represented by the 

Hoiie Secy. to the Govt. of India, New Delhi). 

The Secretary to the Govt. of Iriia, 
Minisiry of Personnel', Public Grievances, 

& Pension, Dcptt. of Personnel & Training, 

North Block, New DelIii-110 001. 	 ' 

6 . The th$nau, Union Public Service Commission,' 

Itiolpur House, Sahajahan oad, 

New Delhi'. 	 . 

7. 	Sri LP, Goswami, T.C.S. Gr.I, 

Jt.Secy., Pinanoc -& Agriculture Deptt. 
Civil Secrcta.at, Agartala.  

• 	 Ctd.....2. 

I' 	'7 

• 	( 
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at Shri . 	Debba ma, T • C. S • Gr • I. 

Director of Printirig & Stationezy, 
Govt. of Tripura, Agartala, 

Shri, D. K. Dey, T • C. S. Gr. I, 
Jt. iesident Commissioner, 
Tripura Bhava ri, 
1, Preteria Street, Calcutta-71. 

Shri B.K. Ohakraborty, 
T.0.S. Gr. I, Joint Secretary, 
iaanee Deptt., Civil Secretariat, 

Martala. 
..• 	_____ 

DETAILS OF APPLICATION : 

Particulars of the order against which the 
iliCati.on is made : 

- The order of appoinierit of T.C.S. grade I 

Officer junior to the applicant to officiate in 

the lAS OadrO posts vide notification doted 7.10.94 

published by the Appointment & Services Deportment, 

Go,crnmont of Tripura, 	rtala. 

Jurisdiction of the Tribunal : 

The applicant declares that the subject 

,matter Of the order against 'whieh the 'applicant 

wants redressal is w ithin the jurisdiction of the 

Tribunal. 

Limitation : 

he apolicant fti.rther declares that the 

application is within the limitation period pres-

cribed u/s 21 of the Administrative Tribunals Aet'85. 

- 	
- 	 S 	 Ctd.. • • .3 



4, Fets of the case : 

3- 

Ci;t 	 Tritunit 
, 

1 6EBi995 - 

3 ,-fw;hz%H Vench 

, 

(i) 	That on being selected by tio TriPu.ra Public 

Sewice Ooission, the applicant bias appointed to 

the post of TJ.S. Grade vido riotjfication dt 29.6.1977 

to which he joined on 7.7.1977 vidó order dated 19.7,19?8. 

Since after his joining ho has boon rendering his service 

diligently, efficiently and with entire satisfaction of 

the authorities. The applicant was declared confirmed in 

the post of Tripura Givii Service 	Grade II on 

uccessfU1 complctiofl of the pxobatioaary period. There-

after he has been appointed to T.0.S. Gre  I (Selection 

Grade) w.e,f. 2.6.1987 gad thereafter he was ippointod 

to ToU.S. Grade-I on regur basis w.e.f. 27.6.1991 vido 

notifiCtiofl dated 27.611991. 

A eoy' of notification dated 29.6.19779 a 

copy of order dtd. 19.7.1978, a copy of 

notification d.td. 25.6.1987 and a copy of 

notification dtd. 27.601991 q rc annexed and 

marked 1 2  2, 3 arid 4 respectively. 

That the ripplicant was posbodto Sub-Divisional 

Officer's Office, Udaipur as per order of the then Dis-

Triet Magistrate & Coilector South Tripura, Udaipur 

and. b.c served there incluuing the office of the D.M. 

(South) during 1978 to 1980. lie was then posted as Block 

Developnetit Officer, Bg3fa anu he served there during 

June 1960.to Septcabcr 1982 . Thereafter he held the 

cLicrge of Senior Deputy üaistratc and other sections of 

the i),M. & Qllector's Office w.o.f. 1983 to 1985. Then 

Otd.....4 
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he has been posted as Saporintondeut of Excise, West 

Tripura, Martala during the period fiom 1985 to 1987. 

He served as Treasury Officer-lI during 1987-88. Daring 

the TCaT 1988-89 he served as Excutivo Officer (dminis-

tration), TTAADC. He held the charge of Deputy Secretary, 

R.D. Department, Civil Secretariat, during the year 1989 

to 1991 and then during the years 1991 to 1993 he sewed as 

Joint Secretary, R.D. Depa:tnont. Thereafter the applicant 

was transferred and posted as Senior ñ Deputy Collector, 

North Tripura District, oilasaha and he has been working 

there will date with  effect  from 15.9.1993. In this connec-

tion, it is Go be stated that injustice has been done to 

the applicant in regard to his posting also as his junior 

officer namely, Sri Jitdas Tripura whose serial number is 

48in the disposition list of the T.C.S. Officers published 

on 15.9.9993, has boon holding the post of Senior Deputy 

Mastrate whereas the applicant whose serial number is 

17 was transferred to the D.M's Office, North Tripura 

as Senior Deputy O3lleetor ev.i after sewing for more 

than 2 years as Deputy Secretary and more than 2 years as 

Joint Secretary to the Govcrnnrit of Tripura. The applicant 

already sewed as Senior Deputy Mgistrato 11 years past 

as will be evident from a copy cf the order dated 21.5.93. 

The mlfide behind such treatment can be gathered also 

from the, fact that Shri Pallab Debbarma a nd Shri D.P. Dutta 

who are juniors &o the applicant have been holding the 

post of Directors of Printing & Stationery and Institutional 

Piriance in the hihor ay -50010's of .4000-00/- whereas 

the applicant has been holding the pest cax'yirig the pay 

eta... .9 5 
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scale of Rs. 3600-5800/-- • Thereafter the applicant mnd 

application for higher scale'-but ho has not been avon 

any reply to that.1t has sot a precedence in the history  

of the Tiipura th.vil Service that an officer who worked 

as Joint Secretary to the Goverrnnent was transferred to 

the post of Senior Deputy Go11c0to. 

A copy of the disposition list is anrxed and 

uiarkod 59 A copy of the order dated 21.5.93 

is annexed 6nd niarked -6, A copy of the 

representation dt23.6.1994 is annexed and 

zaarked -7 and a copy of the notification dtd 

18.4.1991 

 

r arding the applicant's holding  

the post of Joint Secretary is annexed and 

ivarkcd - 8 respectively. 

i) 	that the espondets no. tofO are juniors 

to the applicant in service beginning from T. C. S. Gr. II 

to T.C.S. Gr. I, i.e. in the present position. 

That the applicant has rendered his service 

quite cfficientlt, diligently and with devotion and his 

service records are also upto the ctkirk of for appointrnent 

to IA.S by proraotin. 

That the Joint dre authoiity prepared select 

l±st of Tripura Civil Service Officer in the year 1994 in 

which the appli cant 'a name fowd place above the respondent 

nos. 	tolso This nCws has been published in the daily 

newspaper, nanely, the Tripura Darpan on 19.9.1994. To 

Ctd.. .. .6 
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the best of his knowledgo, out of the 13 selected condi- 

dates, his name appears at Si. No. 8 ii the select lit. 

a copy of the nôws pL.blished in Tripura Darpan 

dtci 19.9.1994 is annexed and marked - 9. 

(vi) 	That since the name of the appliorit was 

included in the select list prepared for promotion 

to laS in the yeOi 1994, the applicant was expecting 

that he would be appointed to lAS on promotion in 

order of his seniority position in the select list. 

But sud iiotifieotiondtd7.1O.1994hnSbOOfl 

jssuod from the Appointment & Scvices Dpartmont, Govt. 

of Tripura, notifying the appoint ent;xx Z 

of some T.O.S. Officers in Gice-I to officiate in the 

lAS Cadre post under Thle 9 of lAS Rules, 1954. In this 

list the names of the respondents no. 	toIO  have been 

mentioned while the name of he applicant has not been 

mentioned. Although this is not proxaotiOn to lAS but since 

the juniors of the 3pplicaflt h ave been appointed in the 

lAS cadre posts on the basis of their names in the 

ôlcct list, hence even if the applicant is appointed 

by the respondents no. t0fj to lAS eubseently, the 

said juniors will get the benefit of their officiating 

scjces in the lAS cadre posts before they are actually 

appointed to lAS and thereby the applicant 411 become 

junior to thi. There is no good reason at all to omit 

the nomeø - bf the applicant from the said notification 

appointing the respondent nos. to(9 along with some 

Ctd...7 
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some ot era to officiate in the lAS cadre posts. This 

has been done most arbitrai.ly, illegally and with 

main fido reasons and as such it is necessary that injustice 

shou1dbc roved by appointing the apçlicant to officiate 

in the lAB cadre post under Rule 9 of the lAS Oadre Ri1os, 

1954 with effect from the date when his juniors have 

been so appointed and in the meantime, noz promotion 

of the responuets no. 6 to .9 should be made, to lAB on 

the basis of the aforesaid select list without so promoting 

the applicant. The notification dtd 7.10.1994 in respect 

01 the reeponuent nos.f tole are liable to be quashed 

since they have been given officiating aPPointment super-

seding the applicant illegally, arbitrarily and showirig 

undue f0vour(3 ti am. 

A coPy of the notificated dated 7.10.94 

is annexed and marked-j . Q. 

(vii) 	That in the moan time, the Govt • o f Tripura ha a 

sent' the names of the selectee nos. 1 to 5 to thee 0entxl 

Govt. for appointment to lAB pursuant to which they have 

also been appointed vide notification no.. 1/1401 5/3/94- 

iS(i) ata. 9.12.94. Admittecuy, the persons named 

in the notifieation,aro senior to the applicant and thus 

he has got no grievance against the said persons. However, 

as stated above, be is agg.eved by the izpugned noti-

fication at 7.10.94 by which the respondent nos.' tofho 

are junior to the applicant have been allowed to holu the 

cadre post on the bosis of the select list of 1994. 

A COPS of the said notification Ut 9.12.94 is 

annexed and marko4 - 12- 

Otci... ..8 
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That the applicant states that being appré-

herisive in,view of the impuied order dtd. 7.10.94 and 

regular promotion in respect of the personsvide aforesaid 

notifiC.&tion dt 9.12.94 appointing then to the lAS, iNz 

the applicant enaired about his promotion in the Office. 

Ho was completely taken aback when he Wis told that 

farther 6naiaes have boon apprcvod and sónt by the Govt. 

of Tapura to the Central Govt. from the select list in 

quetion and his none does not appear there. This itT' 
will appear that the State Govt • have recommended 11 

selootecefroxa the select list o 1994 l'eaving asiae the 
jo 

applicant whoSl. No. is 8in the select list. As indicated 

abovo, fsó1ebtees above the applicant haalready been 

appointed to IS. Pu.rther 6 names whthoh have been sent 

for appoirrnent to lAS includë2 seniors to the applicant 

and the respondent nós. f toUaking the total at ii. 

It will be pertinent to mention here that 	present 

vacancy Position is also 11 and thus, the aclectee no.. 13 

would automatically 5be left out and the applicant has been 

il1egl1y dropped/omitted fm the select list but fo± 

which his name would have been sent to the Central Govt. 

'for being appointed to lAS. 

That the hpplioa nt states that the aforesaid 

move on the part of the Govt. of Tripura is quite illegal 

and is violative of the relevant rules and regulations 

holding, the. field. There is no earthly reason as to why 

the applicant whose name has been included in the select 

Ctd.....9 
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• 	 list of 1994 should. not be sent to the Central Govt. for 

being appointed to Ii. The applicant emphatically etato 

	

• 	 that there is no impediment against his such appointment.' 

Govt. of Tripura cannot hold back the name Qf the applicant 

for the purpose of accommodating his juniors. Such a situa-

tion has &.ven rise to a situation in which the applicant ' 

althoui selected for being appointed to lAS, hs not been 

so 3pøitod but on the other band, his juniors have been 

so appointed. 

That the applicant states that the entier 

action on the part of the Govt. of Tripura is founded on 

malafide and in colourable exeivise of power in-as-much-as 

with the sole purpose of occommoddirig the junidr of the 

applicant, ho has been deprived illegally for being appoin-

ted to lAS and in the pi'ooess be sought to be superseded 

by his juniors both in the T.O.S. Gr.I as well as in the 

select list of 1994. 

That the applicant states that by not reco- 
- 	 t 

mmending the name of the applicant to the Central Government 

for being appointed to lAS, the Gott. of ipura have vio-

latod the re1ant rules and regcilarions holding the field* 

As already pointed out above, thre is no impediment 

against the appointment of the applicant to lAS pursuent 

to his name, being included in the select list of 1994 arid 

the respondents have got valid reason to withhold the same. 

Such illegally withholding of promotion of the applicant 

• 	to the lAS has resulted in gross violation of principles 

Otd....1O 
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of naturel justice as well. The applicant craves leave 

of the Hon'blc Tribunal to produce the newsppor reports 

high-lighting the public feeling in the matter. 

5. 	ids for relief with lQgal provisions: 

1or that the impugned order is Prima-focie 

illegal and cannot stant judicial scrutinyo and liable 

to be set aside and quashed. 

Por that the name of the applicant having been 

included in the select listof 1994 and his position being 

at Si. No. 8 as against the vacancy position 11 9, there is 

no earthly reason as to why ho should not boproinotod to 

lAS, more so, when his juniors have been so promoted and 

sought to be promoted on regular basis. 

For that there being no impediment against 

the applicant towards his apointment to lAS, the respon-

dents have acted illegally anu arbitrarily in not appoin-

ti ng him am as such. 

 Pc r tha t the Govt • o f Tripura could not hay e 

dropped hJS n0mo from the select list which was prepared 

os Per the Provisions of the rules and regulation holding 

the field and thus there being vio?ation of the provision 

of relevant xv.les and regulations, judiial interference is 

called for in the matter. 

Ctd.. ..11 
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For that the applicant ha:iag been allowed to 

be superseded by his juniors in the iaatterof promotion to 

lAS without any valid' gund, same is resulted in hostile 

diserimination and there is violation of Article 14 and 16 

of the Constitution of India. 

Per that the name of the applicant having been 

included in the select list of 1994, the State Government 

is estopped from excluding his 'name from the said seleot. 

list 3d that too, behind the back of the applicant' n 

gross violation of th,c principles of natuxl justice. 

Por tht.it wastholegitimate expootatioriof. 

the applicant, after Ills name was included and Sl. No. 8 

of the select list in q,uestion that he would be promoted 

like that of others to lAS, but the respondents in gross 

violation.of the rules and reguãations holding the field 

have deprived the applicant in getting his promotion to 

IASand in the process, he has been allowed to be super-

seded by his juniors. 

H 	 (viii) 	Per that the Govt. of Tripura has acted in 

a most illegal manner in nor sending the name of the 

applicant to the Central Govt. for the purpose of appoint-

ment to lAS and thus the a ame is required to be set light. 

(ix) 	Per that the impugned order dt 7.10.94 thou 

have been stated to be for a period 3 months, the incumbents 

* 	named thexein are still coritinuint to hold the cadre posts 

Ctd.....12 
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of I AS pursuent to the said no tifi ca tio ri an ci no w, if 

the pn)posal as has been sent by the State Government to 

the Centaol Govt, is materialised, the juniors of the 

applicant will also be regularly promotcd joopardieing 

the service Career of the applicant. 

(x) 	Per that in any view of the matter, the 

impugned order and the impugned action of the respondents 

are not sustainnblo and liable to be. 8et aside and quashed, 

6. Details of remedies exhausted : 

The applicant declares that he filed ropre- 

sentation seeld.ng redress against the aforesaid wrong 

dono to h* But he has not been favoicd with any 

reply for his representatfon. There is no provision for 

any statutory appeal against omission of the applicant 

from appointment to officiate in the lAS cadre post while 

his juniors have been so appointed although the.namo of 

the applicant is included in the select list where the 

names of ther said juniors. are also there and as such, 	* 

the applicant submitted representation soo1dng redress 

which has not bon granted to. him. 

A copy of the representation dt 24.10.1994 is 

annexed and marked - 11. 

7, Matters not previously filed or pendirig with any 
other Gourt.  

ThO applicant further declares that he has 

not previously filed any application, writ petition or 

suit regarding, the matter. No representation has been 

made before any court or any other authority or any Bench 

.0 f the Tribunal nor any such application, writ petition 

or suit is pending before any of them. 
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8. Relief SouAi4: 

Under the faetsarid circumstances stated 

above, the applicant prays tbat the instant application 

be -acii. ttod., records be called for, more particularly, 

the rccordjfilo pertaining to the aPpoiritnent/propoal 

for appointment of the juniors (Teepondont nos. - to 

and also zecords pertaining to exclusion of the name 

of the applicant fiin the select list and upon hearing 

the. parties on the cae or c3uses that may be shown 

and on perusal of the records be pleaod to grant the 

following reliefs :•- 

To set aside and quash the impu€ncd order 

dtd. 7.10.94 (Arinexure 10) in so far as the 

some gives promotion to the respondent .nos. 

i
-to\e 

to LAS cadre ;osts 	. 

to direct the respondents riot to appoint 

any of the. juniors (rospondorit nos. 	to JO) 

to lAS prnsuent to the select list of 1994 

witháut first appointing the applicant to 

lAS; 

(o) 	to s,t aside and quash the action of the 

Govt. of Txpura in dropping the narao of the 

applicant from the sOlcot list of lAS 1994 

and not sending his name to the Ccni'a1 Govt. 

for being appointed to IAS 	. 

(d) to direct the respondents tá appoint the 

applicant to lAS with retrospective effect, 

i.e. the date from which as juniors have 

been allowed to hold the lAS cadre posts 

with all consequential benefits ; 

Ctd.....14 
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(o Cost of the application ; 

(e) 
 

any other relief/reliefs to which the applicant 

is entitled to anday be deemed fit and proper 

by the Hon 'ble Tribinal under the given facts 

and circumstances of the case. 

9. Interim relief ped for : 

Pending final disposal of the instant application, 
• 

	

	 the applicant pioye for the following intoi±m reliefs' :- 

The respondents be directed not to appoint the 

respondents nos.1_to\9 o lAS pursuont to ihe select list 

of 1994 without first appointing the applicant to. las in 

view of the,factV that his name has been included at Si. 

No. 8 of the select list and the positions of the respon-

dent nos. - to9 are below, him in the s'ele,ct list and also 

in view of the fact that otherwise also they are junior 

totho3pplienit. It is also prayed that the offieial 

Ilespondents be also directed not.to give any extnsion 

• 	 of the notification dt 7.10.94 (ann.exure 10). 

10 0
. 	
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Particulars of Bank d.raft/I.P.O. : 

(a) I.P.O. N. 	o 1S4-(b) Date 2411 

(e) Payable at : thhati. 

List of enclosures : 
• 	 As, indicated in the Index. 
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VEIICATIOL 

I t  arihar Das, son of Late Ananda Mohan 

'as, aged about 53 years, worng as Senior Deputy 

Q1ioctoz in the Office -of the District Magistrate 

& Ooll 3etor, North Tripura, Kailasahar, resident of 

1orth Tripura, ±i1asahar, resident of North Bana- 

a1ipur, Sadar, do, hereby verify that the contents 

of Paras - 	to - are tru.e to my pbrsonal 

iowledge and pras 	to 	believed to be 

tru.e on legal- advice and that I have not suppressed 

any rnatei.al fact, 

i 	
-. 
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1)4tec1, 3.gartl, the, 	AwJLe, 1977. 

 

  

ILQ T..LLL C 4 T I 0 9 

Under rulo 12 of the Tripura Civil Sorice Th1os, 1 0,67, read 

with clause (a) of ub-rle (1) of n1e 5 of the oid TLIQSs the Governur 

is ple--sod to appoint Shri Hrihr Das, who compot3l successfully 	t 

the 7rlpura Civil Scrvies eta. s*rinatjon held in 1976, to the Trirura 

Civil Service Gi d-II, on probation, with effect fro7, the  date  of 

joininF. 

2. 	Fl0 should report to Director, 	triv Training Int bite, 

Tancbi, Bihar on the 4th 3u1y, 1977 (F.N.) positivcay. 

y order kf th: Goveur, 

( S.  
Uazier Secrctary to the G --co:it of  

Copy to :- 
I • he SpcctEl Secrtary to the Governor, Trjpure, 	artlr.. 
2. The Secretary to the Cicf Minister, Ti.pri, 	rta1. 
. P.-s to all Mini:iters/Statc Ministers/Dty I4ir!_stcr, 
. PAs to Chief Surctary/kifl. Cef Sccrtry, Tr-, rarcJ. 

5. Rcvcnue Dcpartet, Givil Secrotarit Trirc.ira, gartala. 
C. Th Accmtnt Gcnor2l, ri - ra, g rt.sla with rucst kily to 

isie necessary yzijp to the officer oz roccit of chr. rcpo:t. 
Shri Das as been pnointe g±it irect roc'uit t poe t. o 
T.C.S. Gr-II. 

7. The Secretary, Triura, 	lic Ser7ice CozisSion, 	rtoJ-a. 
. The Gazette Dcpartet, Govort of Trjira, gartala for 

publication in th next isic of Trir' Gazctto 
9. The 1 4.U. Secretary to the Govt. of Bj 	Deprtcnt of ic-rsoxincl, 

1 atna with ref erece to s D.C. NQ.I,i-32/76 	31ojatna 15, 
dated the 9tk 6th June 1977. 

1 C. The Treasry Officer, iCartLa, West Triura. 
ii• The Director, d:inistrativo Training Itituto, Rnchi, i-r 

with refeiance to Gvt. of Bibar, Dart:ent of tersonnc.'l 3C 
Ii-32/%/a 	15, dcted 	-1977. 

12. The Headstc.r, 	ygar H/S 	 arta, Wost Tirira. 
11 Shri Hariha Das, Sb. S -.xi zi 1oh. Ps,  

\ 	P.O. Brajaur, Via- Bish.garh, Wost Tj'. Ho is riot3 to 
report to the Director, Mijnjstretivo Tr.nin€ Instiita ?nchi, 
l3ihar on the 4th July, ip (,) positilç fe tr±iin end to 
Send necessary charge rqort to all orco;:I. 

j,,rijrector cf thcation, G'.rt. of Tri.ira, 	I 
kgartala. 	 I: 

• 	 ( sj>  :;a-'j1 	1 
Under Secrety to t1:e Co rncnt of Tripi ra. 

E.  02 

Ated. tt C s 
(3J1 

£tcate. 
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GOVRiLL1TT (F TRIPUBA 

A2POIHT1iNT /D URVICES DARTF1LT 

$ 	No..2(1 )-GA/87. 	 Dted,M t?l, the 25th June, 1987. 

S 

In pursuance of Rule 30 of Tripura Civil Srvico 

• 	 U].Cz, 1967 and in teris of kflOIflti1Cflt& SCrVICCS iJepartteflt 
7 

dated 12,1.37,read iiith Notifi- 

cation No1F.30(1)-GA/85 dated 24.6.87 GovernOr 18 pleased to 

appointhent following  T?S GrII Officers to TCS Gr.I (Sloc-

tion Grade) of Tripura Civil Service in the scale of !s.1BOO-

2500/- on ad-hoc basis for a period of 6(six) months from  

the date they joins.. 	. 

31.No. ilame of Qijicersi 	Name of )OSt_atjesent hokir. 
-- 	 .. 

1. 	Shri 

 

	

S. Adhikari 	Deputy Collector, attached to 
DJ, Jcst, gartala. 

• 	2. 	Shri 	 er 	Asstt. Commissioner of Tax4c, 
8 rt 

0 	3 	Shri Bijoy Ksnti Roy 	 of i:cise & Tao, North 
Tripura Eaiiasha1a, 

J4' 	Shri Harihar Das 	 Supdt. of Lxcise & TQxes, West 

• 	 7 .i 	 Tripura, Agrtaia. 	 - 

• 	 •., 	 .•

-.'•"- 

• 	5. 	Shr P.C. BhatacharJe9 Unr Secretary., 11c1iare for 
• •• 	 Sch, Tribes/Sell. Castea,AgartaJa. 

6 0 	Shri R.K. Sen 	 Controller of b1up1ies, Tripura 
• 	 Bhavan, Calcutt?. 

74 	Shri R.L. Chskma 	District Tribal i!elfare Officer, 
• 	. 	 South. Tripura, Udaiur. 

8. 	 Goirami 	. - - Dcuty Collector, State i?lanning 
iachinery, A8 arta1a. 

94 Shri Pall 	b Barma 	Tribal Wclare Officer, Lirectorate 
of i1elfare for 5T., Agart ala. 

10. Shri B.N. Bhattac l .  .irjee 	Under Secretary, Civil SecrearIal, 

• 	 • 	Tripura, Agartalao 

ii. Shri M.R. Gosa21 	 Land AcquisitiOn Qficer,Al; 

	

• 	. 	. 	.. 	 • 	. 

.Contd.....y/2. 
• 	 • 
• 	

• 	 - 	 . 	

. 8 

Advocate. 	. 
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3hri D.B. Chakraborty•. Deputy Collecto1r now Managing 
Director, Tripra Apex 'ieavcrs'. 

- V 	
I 	 Coop. Socioties Ltd., A4rta1.- 

3hriD.K. Dey. - 	 Assistant Tran4ort  Commissioner, 
• 

V V V t • 	 •• 	Tripua, itaa. 
V 	 . 	 .. 

--.5.. 	 -- 	 V• ••* 	
V• 

• 	• 	... 	 -• • 	 .••..- 	
V 	 - 	 - 	 - 

By.orde of the Governor, 

	

V 	

V 	

:.b 	

• •V 	 V  

	

- VV V•• 	
- (PC 	sLwj  

- 	- 	
JOint Secretar to the Governnien't of Triura. 

Copy ~10 	: 	
- • V 	 V • 	 - 	

•V 	 •- 	
• V 	 V 	 •V  

110 Qi'iicf Secr6taxy., - Tripur, 
 

2,- $jecial Secretary to Governor, Rajbhavan,Triur,Arta1a. 
3 	SVC1S.Y to the Chief iinistor, Tripura, 1rt4i34 V  

Ofices of Deputy chief iiniser/J.iinisters,  Tripura. 	V 

- Acountant General, Triura,rtaia with request kid1y V 

to issue jay slip to thp o'ficers concerned on reç•eipt / 

ot forna1 charge report. 	
V 	 V 	 V 	 • - 

Comrnjsioners VI 
Secretaries, Tripura, Agart 

J!.iJ. -Dppartrnpns. J 1-ieads of Deartrncnts, -Tripura--- • 

8 D.strit Nagistrae & :CoIicctOr, West/North/South Tripura, 
Abrta1a / Kail h:thar / Jdiur. 	 - 

9 Teasury Officer, : .stSouth/Nortb riura District, 

	

Lirtaia / Uipur / 	iish.thc 	 • - 

1010 Superintendent of Govt. i'ress, 	for publication. 
11 Officers concerned. 	

•V 

12. 	ronalfi1es. 

• 	 V -. 	
V  (p.c.fsHflWj . : 

• • 
Joint Seoretv.i to the Govornent of Tripura. 

12. 

A '7 

L. 

f 

a 

I 

•VV 	 - 

V 	 _ 	

V** 	 VV•  

	

S 	 H 	4 	V 	
V 

-- 	•VVV• 	 VVVV 	 V -- LV..----. 	 - 



' * 

00VERNI4ENT OF t1B]URA 
APPO4ET & SERVICES DEPAR1'ENT 

NO. F. 10(13)_/79: 	 Dated,Artala, the2_. JU10,1.  

N0TIFICI\TIon 

In persuar(è of Rule 30 of TCS Rules,1967 and in tLr 

of.ppointmeflt and Services Departnent NotifjCt1Ofl No. F. 19(15) 

GA/79 dated 1/5/1987 (Eleventh amendment) read with Notiuicatii 

:No.F.2(1)...G(/87 dated 15-1-1987, Governor with the cr)ncurrCflCe 

of the fripura Pu1 i oivl Ct:*tisirn irz ieaod to appuint 

the £oJ1rring ttnuirntcd TCS Gr,II Offifers to the TCS Gr,I 
• . 	 L Civil 
(Selectin Grade) of Thipurcrvice in thc. 	]t of' Ps.3600- 

rn rgnirtI. Lpsici w i Lb iI4'1 j:- ti 	ffc'u ( :- 

- - - .,. _. --------- .-. - 

	

Name 0(f Oj'firters 	 Name of por,  L JICW ii.d 

Shx'i B.K. S1riia 	 fliT(e' jr •i  

 Shri Nepal Ch. Sina 

 Shri Sailana Sailo 

L. • 3 hr i N .K • De b Pi rma 

54 Sh'i S.K. Sarkar - 

6. Shri R.C.. Chouthui'y 

7 S 1ir j S a ilen Kumar LAS 

8. S:hri Mat.lk Lal Rearig 

B. tkitta 

iO. 	S 	1 S.S. Dutta 

•i1. 	Shri Farihar Das 

120 	ShriK.P. C-oswami 

Jo in t Secro tary t3 the Co v.&'nm1 
of Tripura. 

kIdl. Director,\elfare for Sch. 
'1'riixS, Tripura, Agirtala. 

District Tri11. Welfare Officer, 
North Tririi'a, Ka ii shhr. 

Administrative Officer under t1 
Directorate of Fisherir,  

Land icquisition Officer,North 
Tr.ipura, Ka ilas1har. 

Joint Secretary to the Government 
of Tripul'a. 

Project Officer under TTJ4ADC, 
Tripura,, Jgartala. 

kldl. Director, Food & Civil 
Supplie3, Triura, Agartala. 

Joint Director, Institutional 
Finance, Ti' ipura, dìr tala. 

Joint Secretary to the Government 
of Tripura. 

Jo in t Se crc tar y to the Cove rncen t 
of Trioura. 

Contd. . ... • • • • • , ,P/2. 



(2) 

l
sliNo o 	Nameof Officers 

	
Naro 

b BarmaSub_Divisjol CLcer, 
Gandachera, 	",u th Tripura 

T1e N otifjcatjn is issued in con tin 	tion of 

and Services Departnt Notification Ho •  F, 2(1)GA/87 

and Notjfjcatien of even nunter ci';ed 25-61987G 

By order of th 	' 	rnor, 

( 	B,, 	'khe:'jee 	) 
Under Secretary to th - 	
Co vernmen t of Tr ipura 

Copjr to 	: 

1. Chief Secretary, 	Iripura, 	 taji.  
. Secretary to the Governor, Ti' ipura,R- j bbav-i, ligartala. 

3. ecre tary to th 	Chic f 4in is ter, 	Ti' ipura, Aar thia, 
4. 

Offices of all Mijs ters/14inisters of StPte, Tripura, 	artala. 
5 All Cornmiss loners/Secre taries, Tr!p'ira, JartaJ.a, 
.6. Accountant General, 	Tripura, /artaia. 
7. Finance(Es tt •  )parthen t, Civil S2crc taric.t, Ar ta: . 

 Re venue/pancha 	t/Tri ba]. Wel frre/F jr 3nce/R. D./ 
Fis}leries/L,3.G. Department, Agara:.a 0  

 District Magis tj'a te & C oliec tor, Wes 	Ncr tb/South fr ipura ,i\ gar tala/Ka ilashahar/Uda ipur 0  
10 All.'Depart-aents/Heads of Department 
11 Manager, Government press for publioatjon, 

• 	12 Officers concerned, 
13. Pesonu files 

/ 

je 	) 
Under Secret3r- 	to the 

• Government of 

• ITlfllmmflrnmrimm m, 

Mrinaij 
266i 
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1 	 1 	 43 
	

4 
	

Ii 	 .. 

1. 	Sd SIC. Ad1kw$ 04-02-19 2 09-06-1976 (0) MA Director, 	4 

S.C. Wettrs 

2.. 	Sd N.K. M*a 27-09-19 2 15-11-1276 (0) B.Sc. Secretary, tP.S.C. 

3. 	Sd NO. Btacharjes 16-01-19 10-06-1976 (D) BA M.DJ.JM. 
(Kon) H 

4.. 	Sd Skrag 9howmi 26-12-19 2 08-06-1976 (0) M& Admlnistratàr, 
Agartala Municipality 

5. 	Sd O.K. Chakrthorty 15-08.19 2 23-04-1977 (0) BA ,it 	Secretaty, 
(Moos) Jail. 

6. 	NWW  03-01-19 2 14-11-1976 (0) M.Sc Director. 
Panchayet. 

7. 	SrI Seøa SaHo 01-11-19 7 17-06-1976 (0) MA., Director, 
B.Ed. Research. 

8. 	 Dab 15-01-I943 08-06-1976 (0) BA. Jt. Secretary, 
(Hans.) Education. 

9. 	Sri S.K. &tw, 02-0149 5 00-06-1976 (0) M.Ct Jl. Secretary. 
RD. Depti. 

10. 	6dR.C.Coudhtxy 	. 01-10-19 8 24-07-1977 (0) BA. Addi.Commtssioner, 
Deptt. of Inquiries. 

11. 	Sri Bhka1h Reang 01-08-1047 11-06-1976 (0) BA Principal Officer, 
ADO. 

12. 	SriSaHgnKr.Dag 30-10-1951 05-06-1976 (D) B.Sc. Director, ft 
Small Savings. Li 

13. 	SdMarilkt.af Reang 04-11-1946 01-06-1976 (0) BA Project Officer, 
ADO. 

14. 	SrIA.B. Dttta 02-04-193 01-04-1977 (P) 8Coo. Addi 	0irectoc 	Prjnt. 
(Mona) -log & Stationery 

15. 	Sd S.S. Dufl.a 15-10-193 01-04-1977 (P) BA. Dy. Transpori 
Commissioner.. 

18. 	SrIB.K.RO1 20-03-195 12-07-1977 (D) B.Sc. Addi. Commi. 
ssione,, Labour 

Sri Hattfw Des 15-07-194 07-07-1977 (0) SCam. &D.C.,O?O 

cd. . 

adVocate - 	: . 

IL,i! 



V 

I 

'.  

 &lSwaponSaha 16-11-1951 01-10-1979 (0) BA &D. 
(Hans.) 	OO D.M. () 

 Sn M.S. Bhattachajee 12-03-1949 01-10-1979 (0) SCorn., 	Project 	Director,  
BA,LLB. DRDA (W). 

 Sri T. Bhattacha,jee 16-08-1945 01-10-1979 (0) MA Sr.D.C. 
OODM(S). 

 Sri 8.13. Des 11-09-1948 01-10-1979 	(D) B,Sc E.O. , Agailala 
MUnicipality. 

 Sn Parftosh Tatukder 02-02-1946 - 	 01-10-1979 (0) BA Addi. Commission. 
-of of Taxes. 

 Sn Debalosh Dufta 02-02-1948 01-10-1979 (0) MA, AddI. 	Director, 
B.. Panchayet. 

 Sn Mridul Des 14-06-1948 01-10-1979 (0) B.Sc. Sr. Dy Collector, 
OX) D.M. (S) 

 Sf1N.G.D 17-07-1942 01-10-1979 (0) SCorn. Addi 	Director, 
S.C. Welfare. 

 Sf1 N.R. Jarnatia 02-06-1947 01-10-1979 (0) BA Addi. 	Director, 
S.T. Welfare, 

 Sn RJ( Deb-Barma 22-09-1942 01-10-1979 (D) BA S.0.O., Wpur. 

 &iShisirCh. Des 01-12-1945 01-10-1979 (D) B.Ccxn. &.D.C. 
00 DJ.4.(w). 

 Sf1M.L Des 21-08-1947 01-10-1979 (D) BA General Manager. 

411 
SC/ST 0ev. Corp,.  

Sri .Jndas Tr,ura 01-03-1949 01-10-1979 (0) BA SD.0. Lontharaj 
Valley.  

Sf1 L Dwlong 05-05-1950 01-10-1979 (0) B.C. Addi R.C.S. 

 51 Sanianu Des 14-08-1952 01-10-1979 	(0) M.Sc. M.D.,T.&LC 

 SrI Dç Achaiee 24-03-1952 01-10-1979 (0)  

 Sf1 BjOy Deb Barvna 
- 	 04-03-1954 01-10-1979 (0) BA &Dc. 

ODM.(s). 
 84 Dak Rn. Duttit 30-03-1951 01-10-1979 (0) B.So C.S.O., Food Dept 

A..L d.  
.&Uocate - 



- 

G.Verflnleflt of Tripura 
offioe if the 1  District Magistrate & C•llectiZ, 

S.uth Tripura District, 

NO. pg)..bJ4/' I'{) _J1.312 9I1• 
Udaipur, 

The 21st May,1983, 

ORDER 

Shri Al.k Deb,Distrtct Tribal welfare Officer 

who has been placed at the dispasal if S.S.B. shiuld 

hand over his charge if the if flee if the Senler Deputy 

Magistrate to Shri }larthar Das,Deputy C.11ect.r. 

The charge of the District Tribal. Welfare •ffice 

shauld te handed a. 	to the Special Officer,Tribal Welfare 

Officer,3hrj Sridam Peiil.i& 

(_ 
-UI 

District Magistrate & C.11ect.r, 
Sauth Tripura. 

0 

Cepy to : 

1. Shri 
S e-u t 

L Shri 

-o ShIri 

Alok Deb,District Tribal Welfare Officer, 
Tr1ura District for compliance. 

Harithar Das,Deputy Collector, 

Sridarn japecial Oficer,D.T.W.Offjce. 

Attco 
(L 

- 

Advocc 



ANNEXUR 7 
To 
The Secr9ttry, 
Govt. of Tripura, 
( 

A AND S Doptt ), 

AGARTALA West Tripura. 

Through proper :Chflf101, 

Subject 	PRRYER FOR ALLO4ING IiE WITH THE HIGHER 

Respected Sir, 

With profound respect I bog to stata 

that I am a T.C.S Cr. I of 1976 batch,but, Sri Pallab 

Dabbarma, T.C.S Cr, I of 1977 batch, who is now 	the 

Director of Printings & Stationary Dopnrtmaflt, Govt of 

Tripura is getting the Higher Pay Scale of ft, 400/- 

5 9 900/ 	P.P. As per Rule no junior officer should 

get the higher Py Scale depriving the senior 'Officcr. 

I would, therefore, faruent]y pray and 

hope that you would be so kind enough as to chow me 

with the Higher Pay Scale with effect., rrom the deti 

fr . which Sri Debbarma has büon getting. 

Yours faithfully, 

DATED & ,KAILASHAHAk 
_JUNE.1994 	4 

( H I DAS ) 

Sr.Dy. COLLECTOR , 

(i/O THE DISTuICT rhGISTRATE & COLLECTOR, 
NOISTH 	ThIPUkA .:;:: 	KAILASHAHAR. 

I 

vctu. 
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	3)NEXURE — c? 

iO(i5)GW"9 	
bated, IAgartal8s the 	

r1l,9 	
: 

to  
• 	N OTIFICATIO N  

IhpUrSU&lce 
ofAppointment& Services DePt 

the post of De 
Notiicat1on NO.F.10(15) W9 dated 2.4.91, 	

ruty 

SecretarY now bold by the f011OWth9 TCS, Grade-I, officers are 

desiated as Joint SecrrY th the Government wi imediate 
th  

-ffct and until further orders. 

l.ShriD3.bakar Chakratortty 

2.Shri S. K. Das 

. Shri Harthar .Das. 

4,Shri K. P. cswI. 

5.Shri N. C. slnqha. 

6,Shri M. R. ODswarfll. 

7,Shri sbibdas pail. 
ra they 

As Joint Secretar( to 
the Government of Tri 

2.  

i11 continue to look after te Depar1ent 
in whih they re now 

posted 

3. 	 Shri D.B. Chakrari, 	
S, GradO_I,j0t coissoner 

of .grc, CsUS 
( now e_offi.0 puty SecretarY, ReVe Depart-

bent) will functidfl3 ex_offiC0 Joint SecretarY 
tO tC Govern-

msflt evenue Drent in ad .n with immdc1iate 
r.ct arid 

until further orders. 

	

B' order of 	e Governor, 

•:h.• 

Underc1 tO t 

• 	Cop to - 

	 Govervnrt of Trinhire. 

1. chief Secrete, mi'ra, 	arta18. 	 •• 

9. Secretar 	the 'oerflOr, Tri ra, Aoartala. 

. -e ret' .to Chief Einister, 
Tri'Ura, bgartala. 

. Cffice of All iinister:;M1StS of State, TriDUr, 'rartala. 

• 	ncial teretar, /Comm1Ssir1ers 
'Ser etarieS, Tn 	

tala. 



.4 

L\ 

LI 

: 	2 	• 	

I 

• 	 6 All Detariiflents/ all! Head of DeartrnefltS, Triura. 
7. A cc'unt•ent Ger1 Trir.ra Acartala. 

• 	 S. Fit ance Est iise1t 	Civil Secretariat, Trira Jçt. 

9 , C.vil e - t., Tr.tura, .zçartala. 
.O.T.easury Cfficr, bgarte1a West TriUra. 

e.ger coverneflt press for'pub) 	 U ictiOfl in Tri,ra 
t 	A... 

Officrs corcmed. 
.3.?e sonal. file, 	 S  

'%l4ic1 

( B.R. Mu)cnerjee) 
Under Secretary -o 
Gvernrneflt of TriUra, 

• S • • • • B 

r 
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NNEXURE 
/ 

. 	ri 	••: 	;..; 	. 

	

•: 7 : . 	iiit i. GOVERNMiNT OF TRIPLJPJ 	. 

	

I 	ID 	i ApOINTpET_&SERVICES DEP T'ff 

	

I ;.'. 	 iAq 	t he 7th at jv2, 	M 

	

V 	 In the. I htrst if publiC service, the ovrhôr 

,i's pleased to appdtht the following lOS Grade-I OfficCrS 

i t off.ciate in th lAS cadre post as noted against each1.  

" 7 under Rule9 o IS;Cdtc Rules, 1954 for a peripd of 

3(thre) months with effect f'oui the date they take over :- 

---------•_ 0= - 	- • - - - .- ---- 

S.L.. 	Name of Ofier, 	. Ui of the IA cadVe pOS 

NO. .... 	... 	'.. ... 	un 	which appQ,flt. 

i Shri .N.K.Ma;.1r.iTcS 	 1 )CC 

Secôt..S', 	
Se(.' r(t . y, d. 

TPSG. 
2. Shri B.' ehowntk,,TcS 

Grade.vi 	d1'DM & 	
dl, U.M.& Col.ectO+, 

Collector, North Trpura. North 1ripurt, Kaila$hahcir. 

Shrt 'N.C.. inha 4 TC S  
radeIDirt, 	

Joint ScretrY wjththe 

anchayt. 
 

• 	 OptmntS.Ke wtll a3.so 	¶ 
hild ri he charge of Dt:rector1 
Panihyat, ip addition. 

SbrI S'SaiTS 	 - 	--- 	 - 	----- - 
Grade-h tegistUD, 	Ftftg1itrar, Co_operative 
C Dprt1Ve cietiüs, 	$i 	1s, Tripura .qarta1 

	

.,Dtretor, 	
JU1L 3ecretry, Fishoreies 

Fihoriès 	
topartrnnt. 1-le will also 
hold the charge gf..DieCt9r, 
FishVces; in addttoi. ." 

Sh.ri S.SDfttC:,TCS 
GradcI, ddl. DM. 8. 	c1dl. D.M. & Colloctor. 
Collector, 'yost Tripura, ,4est Tripura, igartala. 

Shri B.K..;.Tcs 
Grade-I, D].retor, 	Diretor, Social r1lfre & 
Soci1 eUare . 	'Socia,1 1. Educatior. 
Soc31 Educaton. 	 4 

S. Shri,K P.Goswdrni, 105 

	

/ 	
Grade-I, Joth- Joint Secritary, Finane 
Secretar, Fiice & 	

0  'tgricu1tu4D.ep3rtmefltS. 
,ciricultUre Departrpflts. 

/9 

	

/ 	Director,irrting 8. 
Stationery, in acidtion. 

Qpintd J:I 	9i' 
lilt

S 	 S 

•-' 	 h I 



( 	 SI  

I 

El 

S .  

• 	 —:-- 
S 

V. 	
• 

L 	 .-.. 	5_ ' •___ 	- 
I 	 .4; 4t 	3 

Shri DK.De,TC Qrade-I, 
/Jint esident ,Crnrniss- Joint Secr3ta±y, S.\. Ei.prtm?fltl 

7 	loner, Tripura, iavan, 	with head qua t'S at Clcta. 
Icutt. 	• 	 Ia.:' will attcp 	 ork 

ait • relating to ri Tpura' hn 1  
Calcutta. Ho 'wjU:.aIo.old 
the charge o:ft.hç post oâ 
Joint Resident 'Co1nrnisioner, 
Tripur, Bbv 	Calcutta, 
in additiDn.* 

Il. 'Shri B.K.Chakrorty, 

/ 	TCSace-I,Jaint 	
Joint S retary, •Financi 

( 	Scrotary, Finic 	Dopartrrøt 
Dcprtment. 

By ordor of t'hGoVo 

A. L. ChakrabortY' ) 
Lioputy Se'cret:3rY to the 
(,ovornnnt of:. ;rr•ipura. 	:. 

Copyt3 t. 

£ • hief SocrotaryyTrtptlra, Igarta).a 

2 0  Chief, Secretary, ManLpur. Imphal. 	:. •,r 
	 S 

Secrt.ary totheGovornor,TriPura, 	artaIa. 
Joirt Secretar/'t3 thu O)jof Minister, Tri.pura, ,tgartal 
Offices of all MInj9trSfttffl.'SterS 
Prinóipal SocreLaiy/Al 
TriUr3, 	rtl3. 	,:.'; 	 S  • 	 . 	•- 

Sëcrtary, Union Public Srvice ComrniSiOfl New 1e1hi., 

S Deputy. Scrt3 	" ry(Seic3) o Minis'try.OfPetS00l 

PG 	pflSons(DOp3r'.mflt f personn 	Training) or & 	, 

Now elhi. 
9 	inane.Doptt.(EStt. Br.:uich),..Civil 

Sctt., Tr.ipura, 
.LO,,cUfltrt Gn3a1(dE), Tipura, irtala. 

& V_e
- 	Udipur. 	 " 	' 	• 	

'•' 	S 
12. Panchayat/Uba1t Dee lo : t/Co_op4tie/Fi5h035/ 

PrLnt ing & Stati'cry C 	rtrnfltS, ,i:.Trip!1ra., ,\qartala 
i 	All Dopartments/Hdàd Of Dpartmrt5, TripUra.. 

S.c.rtary, Tripura public Sorvice 
W.z'ctor,,S3c'ial 41olfare & Social Educatiofl, TripUr,it. 
Finnce/rgricu1tU]-'e Dopartrncnts, Tripura, gartala. 

17, Jóit Psient Commistoflr, Tripta. Bhava 	Calcutta.  
1, S.', Dpr'trn.H1t, Civil Sectt., T.pa, Agartala t  

Treasury Officer, ;atala, i1est ::ftitira, North Tr'.ipUr 

K.i1ashah3r, 	
•:. 	 , 	 S  

Manager, Govt. Press, Triura \grta' for..pUbl1Catb 0 ? 

Officers concerned. 	 .5 
personal files. 	 . 	 . 

5 	 5 	 ( A. L Cak3'bOrtY.) 
D0UtySécetary to the , 
Govo.rfll 1 f1t0f; Tripur. 
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To 

/ 	The Chief Secretary, 
/ 	Government of Trthura, 

/ 
Thuaorosez cnqçj 

ANNEXU Kj~ - 

Sub : Aointment to I.A.S.on promotion quota 
in the M,T.Cadre in the year 1994 

Sir, 

I have the honour to state that I am a T.C,S. 

Gz.X Officer and am within the zone of consideration for 

appointment to X.AS, on promotion quota in the M.T,Cadro 

in 1994. 

Sri Kanu Priya Goswaml, Shri Pall.ab Deb Darma, 

Shri Dulal De and Shri Shupendra Kumar Chakrahorty are T.C.S. 

Gr.I Of ficers who are junior to me. in the Tripura Darpan 

dated 19th Sept. and other local daily News papers of the 

same date, lames of 13 T.C,S.Gr.I Officers including myself 

and the aforesaid Shri Kanu Priya Goswomi,Shri Pallab 

Deb Barma, Shri Dulal De and Shri Bhupendra Kumar.Chakrabory 

TG$ Gr.I who are junior to me were published stating that 

these Officers have been selected and duly approved for 

appointment to I.A.S. on promotion. In the SYANDAN' Patrika 

dated 8.10.94 and in some other local News papers the names 

of 11 TC.S,Gr,I OffIcers out of 13 Officers have been 

published stating that they have been appointed to X.A.S, 

on promotion. in these '11 Officers 1  although names of 

aforesaid 4 Officers who are junior to me are there, yet 

my name has not been shown there 
/ 

I am at a loss to understand how my name has 

been drop; ped while my juniors have been appointed0 This is 

/ 	illegal supersession which needs to be remeded immediately 

I 
, 	

d. to Page No. 2 

I4voeate.  
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11rojudLeed and ,OTLOUI 

inustie$ has been dons t• vie. 

2, thout.l'ea humbly roquost you . tC 

be kind noUQh t• look Into the mettaT tind may 
p1.0o$S 

• 1. 

iomoVO the iuiticQ done to ma by npp.LntL19 ma ts 

1,A.S, en pcmdticn quote 00intajnth my oonIortY 

abcwl my 3unimt$ at an 08J.et con,tnic1m0 ORd tt$ 

blLgfl. 

YutS ?0Lth?ul1V, 

Oatod,KetlashahOt* 	
it 	' 

(MRlHRDA5) 

-LNIcR DEPUTY COLLECTO 
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fO B PU3LISHED IN PAPT I SECTiON 2 O 1HE GAZETTE OF INDIA ) 

• 	. F. 14015/3/94-. A1s1 

/• 	
. 	 Gover'tment of India  

3 onnel, P.G.& Pensions Ministry of Per.  

/ 	 ( Department, of Pcrsonnel & Tr.liniflg ) .• 

/ H 

In exercise of the powers conferred by sub-rule'(l) of 

'1 	'rule 8 of the Irdian dmin'istratiVe Service (Recruitment)' 
RU1e3, 1954 read with sub-regulatiOn (1) of' regulation 9 of 
the Lnthiin Jdn't.inistratiVe Service (Appointrnenb.bY prorrotion) 

• 	Regu1dtiOnS 1955, the President is pleased"tO appoint:. s/shri 
(1) N.K. Maitra... (2) Bimal i3hOwmik, ('3) Nepal. Charidra 3inha1 
(4). a.Lliana .ailo arid ('5) Sailan Kumar 	members of 'the:•. 

State CLV1 	er 'ice of Tripura to the 'L 	 Indian Administrative 
't and to alloc.atethem rviceon 	t:. proion s4ith immediate effo 

to the Joint cadre of'Manipur-TripUra under sub-rulè.'(l) of rule 
5 of'c.he Ind.t3ri .YdministratiVe service (Cadre) Rules, 1954. 

2.'The appointont of Shr. 3ailen Kum:ir DaS to the Indian. 

Idmin.L3t:.rati'/e .rvice 	sbject to ne outcome to OA.NO. 
145/94 filed -'! hri R,.0 Choudhury before the c\r, Guwahati 

i3ench. 

( R. vIIDYANrF1AN ) 
DESK OFFICER' 

' To  
The 4anager. 
overnment o Thdia Prss, 

F'ridabad ("-'.•-.-'). ' 

F.No.14015/3/94.....'(I) 	New Delhi, the 
94.,k 
 December, 19940 

Copy torrded 	.information to:- 
The Chief 3ecrLIry to the Government of Tripura, Imphal"(with 
4 spare copies for' onward transmission to. the officers concerned 
etc4) Th officers bôlow the age of 50 years, may be advised-to 
exercise their optIon for m )rship of CGEIS or SIS failing 
which they will be treated as deomd to have opted'for CGEGIS. 
The Chief Secretary to the Govt. of Manipur, Agart.ala, 
Accountant Geniril, Tripura Agartala. 
3crecary, UPC.  New Delhi (Shri G.C. Yadav, s.O.(AIS). 
E.O. to thc Government of India, New Delhi. 

• (JIt 

	

R • VA yii-i 	.) 
DESK oFFIc - ;R 

INfEi:L DL)i.IBUTI-ON 
Training Division. 

?.V0.1/.\I3. lIT .5tions (with one sp3ro copy) for. civil Lists 
10 sp.ir. copis. 	 . 
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IN 	CEIITRAL ADMINISTRATIVE TRIBUNAL : GAUHATI BENCH : 

GTJWAHATI. 

INTHEMATTEROF -  - 

O.A. NO.25 of 1995.0  

14 	 Shri Harihar Das 

	

- 	Applicant 

Versus 

The State of Tripura & Others. 

	

- 	Respondents 

-AND- 	 7 7 

IN THE MATTER OF - 

/ 
Written Statement on behalf of 

the Respondents No .1 and 39 the 

State of Tripura and Secretary, 

Appointment & Services Department, 

Government of Trlpura. 

WRITTEN STATEMENT 

I. £mti. Anjali Sarkar, wife of Dr. Rabindra 

Nath Sarkar, Under Secretary to the Government of Tripura; 

Appointment & Services Department, Agartala, do 

hereby solemnly affirm ad declare as follows. 

Page 2 
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That I am the Undety Secretary to the Govern-

-ment of Tripura, Appointment and Services Department 

and have been authorised and empowered to file this 

Written Statement on behalf of the State of Tripura 

as well as the Secretary, Appointment and Services 

Department, Government of Tripura. I have gone through 

the relevant records of the case and also application 

filed by the applicant before this Hon'bleTriburial 

and understood the Contents thereof. 

That save and except what has been specifically 

admitted in this written statement, all other statements 

made by the applicant as against the answering respon-

-dents may be taken as denied by the answering 

respondents. 

That as regards the statements made in para- 

-graph 3 of the application, this deponent denies the 

correctness of the same and begs to state that the 

application having not been filed within the period of 

limitation prescribed under Section 21 of the 

Administrative Tribunal Act, 1985, the same 4s barred-

by time and as such, liable to be dismissed.. 

/ 
That as regards the statements madei 

/ 
paragrah 4 (ii) of the application, this deponent 

denies the correctness of the same and begs to state 

that the State Government in the interest of public 

service and in exigency of administration and 

smooth ... 
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smooth functioning is Eree to transfer any employee 

anywhere in the State. This deponent further 

states that the applicant was transferred in the 

different T.C.S. Cadre posts only. This deponent 

further states that the State Government is at 

liberty to post any T.C.S. Grade-I officer in the 

office of the Director if the State Government thinks 

so fit for the said post, in administrative exigency 

and in the interest of public service. As per revi-

-sion of pay rules of the Government of Tripura, the 

Directors are entitled to get the payscale of 

Rs.4000-5900/- p.m. but the payscale of T.C.S-I 

officers holding cadre post carry, the, payscale of 

Rs.3600-5800/- p.m. This deponent further denies 

that there is a set of precedence that an officer who 

worked as Joint Secretary to the Government has to be 

transferred to the post of Senior Deputy Collector. 

This deponent states that the State Government can in 

the interest of public service and administrative 

exigency is at liberty to transfer any officer to any 

post within the cadre. 

50 	That as regards the statements made in 

paragraph 4(iv) of the application,, this deponent 

denies the correctness of the same and begs to state 

that as he has no access to C.R. Dossiers which are 

confidential and taken into consideration to ce 

promotion to I.A.S., It is very surprising how the 

applicant can state that his service records are 

upto the 
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upto the mark for appointment to the I.A.S. by 

promotion. This deponent further states that there 

is a disciplinary proceeding against the applicant. 

pending where the applicant has been chargesheeted. 

6 	That as regards the statements made in 

paragraph 4(v) of the appliation, this deponent 

states that this Hon' ble Court will not take n into 

consideration the newspaper report annexed by the 

applicant as Annexure-9 to the application as the 

same has no value at all in the eye of law. The 

applicant also does not derive any right on the basis 

of the newspaperreport and as such, the same is not 

at. all admissible and cannot be taken into considera-

-tion while considering the application filed by the 

applicant. This deponent further states that the 

newspaper report annexed as Annexure-9 to the appli-

-cation has not been published at the instance of 

the State Goverrnnent as the State Government has not 

briefed any newspaper about the Select List of 1994. 

7. 	That as regards the statements mede in 

paragraph 4 (vi) of the application, this deponent 

denies the correctness of the same and begs to state 

1 that the name of the applicant was included in the 

Select List of 1994. This deponent further states 

that after the Selection Committee meeting was held 

for the purpose of promotion to I.A.S., a disciplinary 

proceeding has been contemplated against the 

applicant 
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applicant and subsequently, the applicant was 

charge-shected under the disciplinary rules by the 
State 

/Government. The proviso to Regulation 7(3) of the 

I.A.S. (Appointment by Promotion) Regulations,1955 

provides that if an officer whose name is included 

• 	 in the Select List, after such inclusion, is issued 

with a charge-sheet or a charge-sheet is filed 

against him in a Court of law, his name in the Select 

List shall be deemed to be provisional. This deponent, 

therefore, states that in view of issuance of charge-

sheet against the applicant under the disciplinary 

rules.by the State Government, the selection of the 

applicant for promotion and inclusion ?of his name in 

the Select List for promotion, has become provisional... 

This deponent further states that under the said 1955 

Regulations, the persons who are junior to the persons 

who have become deemed provisional in the Select List 

can be appointed in the I .A. S. on promotion by keeping 

one post reserved for the officer whose name is deemed 

to be provisional in view of issuance of charge-sheet 

under the disciplinary rules by the State Government 

or in 3m view of filing charge-sheet in the Courts of 

law. This deponent states that under the said provision, 

the Respondents No.7 to 9 who were appointed in the 

I.A.S. on promotion though they are junior to the 

applicant after keeping one post reserved for the 

applicant. 

80 	That as regards the statements made in 

para 4(vii) 
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paragraph 4(vii) of the application, this deponent 

denies the correctness of the same and begs to £ttE 

tkat reiterate the statements made hereinbefore in 

this Written Statement. This deponent further 

states that as per the provisions of Rule 9(1) of the 

I.A.S. Cadre Rules, 1954, the State Government Can 

appoint a non-cadre officer to the cadre post for a 

period of 3 (three) months on officiating basis and 

the State Government in terms of the .said provisions 

and in the interest of public service appointed the 

Respondents No.7 to 9 along with 7 (seven) others to 

officiate in 1.A.S cadre post for a period of 3 (three) 

months with effect from the date they take over charge. 

This deponent further states that the appointment of 

Respondents No.7 to 9 being temporary in nature made 

under the provisions of Rule 9(1) of the I.A.S. Cadre 

Rules, 1954 for a period of three months, the applicant 

cannot challenge the validity of the same as by the 

said notification, no right of the applicant has been 

infringed. 

90 	That as regards the statements made in para- 

-graph 4 (viii) of the application, this deponent 

denies the correctness of the same and begs to state 

that the State Government has sent proposal for 

appointment in I.A.S. on promotion in 2(two) batches 

for 5 (five) State Civil Service Officers in each 

batch including the Respondents No.7 to 9 for appoint-

-merit to I.A.S. on regular basis after keeping one post 

reservd too 
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reserved for the applicant as per provisions 

contained in the I.A.S. (Appointment by Promotion) 

Regulations, 1955. 

That as regards the statements made in 

paragraph 4 (ix) of the applications this deponent 

denies the correctness of the same and begs to 

state that the applicant.s name was included in 

the Select List of 1994 but after the Selection 

Committee atz meeting was held in the month of 

March,1994, a disciplinary proceeding was initiated 

against theapplicant and he has been charge-sheeted. 

The State Government in accordance with the provi-

-sions contained in the 1955 Regulations kept one 

post reserved for the applicant as his selection 

is deemed to be provisional in the said Regulations 

and ,thereafter the other posts have been filled up 

by State Civil Service Officers from the Select List 

of 1994 by maintaining seriality. This deponent 

further, states that under the provisions of the I.A.S, 

Recruitment Rules, 1954, the officers in the Select 

List have mt no legal right for appointment to 

I.A.S. cadre. The applicant also cannot, as a matter 

of right, claim to I.A.S. as inclusion of his name in 

the Select List does not create any right to claim 

promotion and appointment to I.A.S. 

That as regards the statements made in 

paragraph 4 (x) of the application, this deponent 

denies .., 
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denies the correctness of the same and begs to 

reiterate the statements mede hereinabove in this 

Written Statement. 

II. 

124, 	That as regards the statements made in 

paragraph 4(xi) of the application, this deponent 

denies the correctness of the same and begs to 

state that the State Government has not violated any 

rules or regulations of 1955 Regulations and has 

acted in terms of the provisions of the Regulations 

1 955- This deponent further states that as per the 

provisions of the 1955 Regulations and in view of 

the pendency of disciplinary proceeding and issuance 

of charge-sheet to the applicant, the State Government 

has not recommended the name of the applicant f or 

appointment in I.#.s* though his name was initially 

included in the Select List as his name in the Select 

List is deemed to be provisionl in view of the 

issuance of charge-sheet under the disciplinary rules 

by the State Government. The State Government also 

in c omp].iance with the proviso to Regulation 9(1) of 

the 1955 Regulations recommended the name of the 

officer junior to the applicant for appointment to 

I.A.S. on promotion after keeping one post reserved 

for the applicant. 

13. 	That as regards the grounds taken by the 

applicant in paragrgiphia 5 of the appliation, this 

deponent states that those are not tenable in law 

as well as ... 
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as well as in facts and circumstances of the case 

instant cae. In this connection, this deponent 

begs to refer and rely on the statements made herein- 

I 	- 	before in this Written Statement. 

14. 	That as regards the relief sought for by the 

applicant in the application, this deponent states 

that he is not entItled to the same in the facts and 

circumstances of the instant case. 

VE.RIFI CATI ON 

4 

I, SInti Anjäli Sarkar, wife of Dr. Rabindra 

Nath Sarkar, Under Secretary to the Government of Tripura, 

Appointnent & Services Department, Agartala, do hereby 

solemnly affirm and verify that the statements made 

in this Written Statement are true to my kibwledge 

and information derived from record which I believe 

to be true. 

And I sign this verification on this 

day of May, 1996 at Agartala. 

DEPONENT 
(Who. A. Sar1ax) 

Under Secretay 

Government of Thpura. 

try.  
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